CENTRAL ADMINISTRATIVE‘TRIBUNAL
- JATPUR BENCH, JAIPUR

ORDER SHEET.

ORDERS OF THE TRIBUNAL

11.8.2009

OA 331/2009
M . Amit Mathur, counsel. for applicant.

. Héa:d learned counsel for the applicant.
The OA stands disposed of, at admission stage

itself, by a separate order.
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:JéipUr, the 1 ,_1""‘day of August, 2009

ORIGINAL APPLICATION No. 331[200

CORAM
~HON' BLE MR B L. KHATRI ADMINISITRATIVE MEMBER

o Pappu Ram Meena S
' S/o Late Shri Battilal Meena, .
-~ R/oO Vlllage N|moda, .
- Tehsil Sapotra, .
‘ *Dlstrlct Karaull (RaJasthan)

8 S e .-,-l-ﬁAppIi_cant'ﬂ

B "(\‘B"\f—i\di&otate : Shri Amit Mathur) .- -

R ,» | . - N .

1. Union of India through -

General Manager, -
West Central Railway,
.J\a‘balpur (MP). ' '

2.. - Divisional Railway Manager, . -
~ West Central Railway, : -
. -Kota Division,
Kota

‘ W/o Late Shri Battilal Meena, -

~ R/oO Vlllage Nimoda, , .
Tehsil Sapotra, - =
Dlstrlct KarauI| (Ra]asthan) » »

.. Respondents

o (By Advocate fea)

.] .
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"ORDER (ORA_)

The appllcant, in thls case, is aggrleved by non-.’

.con5|derat|on ‘of his clalm for - appomtment on
e compasswnate grounds as weII as non- release of the-

.“termlnal benefllts.ﬁln._hls‘ .favqur in »respo_r_l_se to the

services rendered by his father. -



X .at admnssnon stage |tseIf No order as to costs

2. Br|ef facts of the case are. that h|s father, Late Shri'

(Gangman) at MaIIarna Statlon, dled in harness on' |
'17.6. 2009 as per Ann A/1 The deceased Ieft behmd the
,'.applncant who |s “the son. from h|s f|rst wnfe, and;;'_..;

| "_respondent No 3.i.e. second wife  of the deceased, and
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Iearned counsel for the applicant that the respondents’. :

should have returned the appllcatlon anngwnth thelrj'

obJectlon '

"'months from the date of recelpt of a copy of th|s order

Y

50 W|th these observatlons, the OA stands d|sposed of
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‘—*Battllal Meena, wh|Ie workmg as. CIass IV employee--

"'her chlldren ‘ After the death of apphcant’s father, he.:
| approached the respondents for- grantlng appomtment '
- on compassmnate grounds as weII as. release of termlnalv—-,,-

A_ k-"nybeneflts The apphcant clalms that he had submltted an';
,appllcatlon dated 18 7. 2009 as per Ann A/2 but the:* A

respondents d|d not con5|der the same
«r-3‘, Dur|ng the course of hearlng, it was submltted by‘

should have con5|dered the appllcatlon submltted by the..
o appllcant and |n case they were of the vnew that only the
respondent No 3is entltled to all the beneflts then they

- 4._f} In the facts and C|rcumstances of the present case,v'
f]respondent No 2 |s d|rected to decide the apphcatlon of. '
'the appllcant (Ann A/2) con5|der|ng the fact as to

' ;'whether the appllcant or respondent No 3 is entltled to- o

the appomtment on compassmnate grounds, - and pass a-' ,

"reasoned and” speakmg order W|th|n a period. of two B
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